225 Report of

Commission
recommendation of the Lok Sabha that
the Rajya Sabha do agree to nominate
one member from Rajya Sabha to
associate with the Com-mittee on
Public Accounts of the Lok Sabha for
the unexpired portion of the term of
the Committee vice Shri Kalpnath Rai
who ceased to be a member of the
Committee on his appointment as a
Minister of State, and do proceed to
elect, in such manner as the Chairman
may direct, one member from among
the members of the House to serve on
the said Committee."

The question was put and the motion
was adopted,

REPORT OF COMMISSION
ON CENTRE-SEATE RELATIONS—
ontd.

THE DEPUTY CHAIRMAN: Now
the Minister of Home Affairs is here; we
will have the reply and then go for the
special mentions.

THE MINISTER OF HOME AF-
FAIRS (SHRI BUTA SINGH): Hon.
Deputy Chairman, I must express my
sincere thanks to the hon. Members who
have participated in this very important
debate. The subject matter is of great
importance from the national point of
view and the hon. Members have given
their valuable suggestions, apart from
some of the political comments mainly
persuaded by their compulsions of body
politic. Ry and large, the debate has been
in keeping with the importance of the
subject. As I said in the beginning of this
debate, in my opening remarks.
Government has an open mind on the
recommendations of the Commission and
would examine them impartially taking
into consideration all the view joints that
are expresed by hon. Members of
Parliament, State Governments and other
important persons in all walks of life
including the various political parties. As
I said in my observations the attitude of
the
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Government towards the recommen-
dations of the Commission is one of
open-mindedness and also trying to see
the viewpoints of all the political parties.
I must say that the Commission has done
a yeoman service to the country.

It is not a Commission in the narrow
sense of the term. They have tried to
include in their study the viewpoints of
all the political organisations,
intellectuals, academicians, professionals,
Governments and all those who were
willing, to offer their valuable
suggestions to the Commission. They had
a very extensive and indepth study of this
vital issue affecting the life of the nation.
I  myself appeared Dbefore the
(Commission. Most of the stalwarts of
different political parties appeared before
the Commission. The Commission while
interviewing the Varioug personalities
and varioug representatives was very
accommodative. The Commission
comprised of eminent jurists and other
high personages who gave opportunity to
everyone whosoever wanted to appear
before the Commission . The members of
the Commission made suggestions Oj,
which the persons who appeared before
the Commission could think in depth and
respond to the queries made by the
Commission.

The Commission also circulated a
questionnaire, a very comprehensive
questionnaire, all over the country to all
concerned and got their replies in
writing. The Commission also solicited
the opinion of the various State
Governments, whether the Governments
were ruled by the same party which was
ruling at the Centre or by other political
parties. The Commission had the
considered opinion of all the political
shades in our country. Not only that.
After the receipt of the recommendations
of the Commission, we also have refered
the document, the report of the Com-
mission, to the relevant parties and
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the concerned fora  that even if the
Commission had gone into the detailed
memoranda given by the respective parties,
organisations and institutions, these people can
see how-much of their viewpoints has been
covered, how much of it has not been covered
and is left to be pondered over after the report
is given to the Government. We have given
time to these institutions and political bodies to
renect upon the report of the Commission and
come back with their response, if they want to.
We have written to all the State Governments.
As 1 reported to this august House, only nine
State Governments have so far reported to us
their viewpoints. We expect that the other State
Governments will also respon” to the queries
made on the report that have been sent for
their consideration.

Therefore, the whole exercise indicates one
thing. Not only that we have an open mind. |
do not know why Chaturananji describes us as
people without a mind. But I think we have a
mind at least, a mind to receive. But
Chaturananji has to say very cleverly...

ot wgaa fasr (faeme) @ g
wévge a1 fo @i A g,

g foar fawmr @ & 39 w0

BT 9EH FHIT AT Fe@dl Wil |
He will be a log of wood like you. There will
be an controversy. Therefore, only a mind
which vibrates gets a controversy. A mind
which does not vibrate, which does not send
signals, which does not receive sig-als; how
can there be a controversy on such a mind?
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SHRI CHATURANAN MISHIL
You can say something and get
expunged.

SHRI BUTA SINGH: I am only ei
joying what you said.

SHRI MURLIDHAR; CHANDRA
KANT BHANDARE (Maharashtra;
Controversy is the very heart ¢
democracy.

SHRI BUTA SINGH: Controversy
iy one thing which keeps the diaiogm
alive. I welcome his remarks, bu only
as one of my colleagues, Shri Jagesh
Desai, said while participating in the
debate.

—
g R
w

- -

R ag ANEH AE H a3
Eﬂ%lﬁg\lﬂosmofﬁﬁfﬁﬁ
{1t is about the generation of politi
¥cians. If it is true with the Congress, it
tis true with the other parties also. Do
iyoudeny it? I do not think you can
(Interruptions).
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PROF. C. LAKSHMANNA
Pradesh): It is not a fact.

(Andhra
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SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh); The Minister is saying
"dole." i want i.0 know whose property it is.
Who is giving to whom?

... (Intemiptions)...

SHRI BUTA SINGH: I will tell you. The
property belongs to the people of this country.
... (Interruptions) ...

THE DEPUTY CHAIRMAN: Please don't
interrupt.

SHRI BUTA SINGH; The people of this
country are th, masters. If you have cared to
read the Constitution of India, the first line is
"We, the people of India..."—not the peopleof
Nagaland, or the people of Punjab or the
people of West Bengal or the people oi
Mabharashtra. It is the people of Iridia. ...
(Intemiptions)... It is the people of India who
are the supreme masters. Whether it is the
Central  Government or the  State
Govemmenx,
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we should be seen serving the Per-of India.
That will be the best relationship between the
Union and the States.

SHRI SUBRAMANIAN SWAMY: Why
don't you practise what you preach?

SHRI BUTA SINGH: That is what I am
telling you, that you should practise in your
States also. We are practising it. ...
(Interruptions)... They have a State. In
Karnataka they must practise.

What I am trying to say is that the State
Governments, in general, fight very, very,
shy. They lack the Political will to mop up
resources and they always try to fall on the
resources of the Central Government very
well.

SHRI MOTURU HANUMANTHA RAO;
You are exploiting all their resources. All the
States' resourceg you are taking away to the
Centre.

THE DEPUTY CHATRMAN: Please sit
down.

st Age fag e (afwaron) .
foerr at 78 & @ wia & &1

... (Interruptions) ...

THE DEPUTY CHAIRMAN: Don't
interrupt when the Minister is replying. You
had your chance to make your statement.
Now he has his chance to speak. Please don't
inter-hupt him now. ...(Interruptions)... This
is not the way to interrupt,

SHRI BUTA SINGH; i am not blaming
any particular State.

... (Interruptions)...

THE DEPUTY CHAIRMAN: Yes, he is
the Home Minister. When you were making
your points, he did " interrupt you. When he
is making his points, please don't interrupt.
Please sit down. ... (Interruptions).. .Please,
Professor Saheb, behave well. Please sit
down.
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SKRI BUTA SINGH; I am not blaming
any particular Government, The trend that has
developed in the past 39 years is that the State
Governments feel that they have no, some-
times they lack, political will, they hesitate to
mop up resources. That is why the onus falls
always on the Central Government.

Most of the hon. Members have laid stress
on the federal character of our Constitution.
As you know, I am nobody, I am not an
authority on the Constitution. My learned
colleagues, Madam Bhatiaji, Bhandareji,
Justice Masodkarji have dwelt, at length on
the nature of our Constitution, flexiblity of
our Constitution. But I would like to take you
to the Constituent Assembly on this issue.
what is the nature of our Union Government?

The Constitution, as it emerged from the
Constituent Assembly in 1949. has. important
federal features, but it cannot be called
federal" in the classical asense. It cannot be
called "unitary" either. It envisages a di-
versified political system of a special type.
According to Dr. Babasaheb Ambedkar, it is
"unitary" in an extraordinary situation, such
as war emergency and "federal." in normal
times. Some authorities have classified it as
"quasi-federal". However these labelg hardly
matter as both levels of government derive
their respective powers from the written Con-
stitution which is supreme, and there is a
Supreme Court to interpret our Constitution.
Dr. Babasaheb Ambedkar, while speaking on
the motion to designate India as a "Federation
of States," has explained, and a quote:

" that though India was to be
a federation, the federation was not the
result of an agreement by the States to join
in a federation and that the federation not
being the retult of an agreement, no State
has the right to secede from it- The
federation is a Union because it is
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indestructible. Though the country and the
people may be divided into different States
for convenience of administration, the
country is one integral whole, its People are
a single people living under a single im-
perium derived from a single source. The
Americans had to wage a civil wa, to
establish that the States haye no right to
secession and that their federation was
indestructible. The Drafting Committee
thought that it was better to make it clear at
the outset rather than to leave it to
speculation or to disputes."

This is the character of our Indian
Constitution. {Interruptions) I can understand
the unusual concern extraordinary concern of
the hon. Members in this House because this
is the Council of States, and we are equally
concerned because India is a unit, our
Constitution envisages the coutry as one
whole unit and not in parts.

Some hon. Members went to the extent of
calling India as a multinational country, state.
I am sorry, I

SHRIMATI KANAK MUKHERJEE (West
Bengal): He has explained the position.

SHRI BUTA SINGH: I am telling
you the harm. The harm is.........cocceoenieiinene
(Interruptions)

SHRIMATI KANAK MUKHERJEE: He
should understand th, difference between
"nation' and "nationality". There are linguistic
divisions.

SHRI BUTA SINGH: I am happy, the hon.
lady Membe, has put it. Let me tell you refute
it with all the strength at my command. We
have only one nationality. There is no other
nationality in this country. India is one nation.

DR; G. VIJAYA MOHAN REDDY
(Andhra Pradesh); Why is there fight between
Maharashtra and Karnataka?

SHRI BUTA SINGH: What are you
talking? (Interruptions) Look at the vision of
our Constitution makers.
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DR. G. VIJAYA MOHAN REDDY: When
the army revolted, you were nowhere.

[30 NOV.

SHRI BUTA SINGH; Even those who
started with various nations, for one country,
one State, Have now started demolishing
those nations and they are coming together.
What is happening across our borcter? The
largest country has started demolishing the
theory of various nations. (Interruptions)

ATET U U g WX gT uF
AT 1 1@F 16 ATLET & |
THE DEPUTY CHAIRMAN: Please dont
interrupt.

SHRI BUTA SINGH: There is no other
nation. I refute this 'thesis. There cannot be
any other nation. There can be other
languages, races, cultures, everything, but
there cannot be any other nation. Let it be
understood. (Interruptions) If that is the
attitude...

THE DEPUTY CHAIRMAN; Don't
interrupt please.

SHRI PARVATHANEN{-TrPENDRA
(Andhra Pradesh): He is creating an artificial
controversy regarding federation, of States. It
is a very dangerous thing to interpret like that.
No body said that. Why are you calling unity
in diversity. There are ethnic groups and there
is no denying the fact.

SHRI BUTA SINGH: All ethnic groups
belong to one nation and that is India. Ethnic
groups cannot constitute a nation in our
country. (Interruptions) Ethnic groups are
Indians. They are not beyond India. Let me
tell you, Mr. Upendra. Ethnic group is Indian.
It is not beyond India. (Intemiptions)

SHRI PARVATHANENI UPENDRA: Why
do you call it unity in diversity? SHRIMATI
KANAK MUKHERJEE: Madam, I am o, a
point of order.

In regard to the very concept of unity in

diversity, our great Rabindra Nath Tabore
says.
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faeeq fgaraa agar o 9=oa
stafa a¥ar
That is our concept. There are many

languages, many cultures, many ideas.
(Interruptions)

SHRI PARVATHANENI UPENDRA: That
means many ethnic  groups... (Interruptions)

THE DEPUTY CHAIRMAN: All right.
You have made you, point of order.

SHRIMATI KANAK MUKHERIJEE: This
iy the very concept of unity in diversity. The
Hon. Minister is distorting it.
(Interruptions)

THE DEPUTY CHAIRMAN; Thank you.

There is no point of order. Mr. Minister, you
continue.

SHRI SUBRAMANIAN SWAMY: It was
the Congress which split the Country. It is the
Congress which split the parties in the
country. We believe in one nation. Why is he
creating an artificial crisis in the country?

THE DEPUTY CHAIRMAN: Mr.
Subramanian, you will have your time to
speak.

SHR1 SUBRAMANIAN SWAMY: Thank
you. Give me a lot of time.

THE DEPUTY CHAIRMAN: No, I won't.

SHRI BUTA SINGH; Yesterday, Shri
Aladi Aruna was sitting with Mr. Upendra. He
again propounded that we are multinationals, |
don't know how... (Interruptions)

SHRI G- SWAMINATHAN (Tamil Nadu):
Please, permit me to say that sub-nationality
is one thing that has been accepted even in
USSR. Any territory... (Interruptions)

THE DEPUTY CHAIRMAN: Hon.
Member, please sit down. You canuot
interrupt like this. (Interruptions) Please take
your seat. (Interruptions)
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SHRI G. SWAMINATHAN: What
about your National Anthem? It talks of
sub-culturest languages, history, sub-
nationalites. (Interruptions)

SHRIMATI RENUKA  CHOW-
DHURY (Andhra Pradesh): If you talk of
nationality, why are you talking iu
English? It is not our mother tongue.
First of all let the Minister for Home,
who cannot go home, in whose own State
there ig President's rule, which has
violated the Constitution and freedom,
where they have imposed Articles 249.
(Inteiruptions) Please let me tell you, let
him not be proud of guibbling in English
which is neither his mother tongue nor
my mother tongue. If you cannot speak in
Hindi on these floors, don't blame
anybody.. (Interruptions)

THE DEPUTY CHAIRMAN; We are
running the House. Let the Minister
make his point. You had your time and
you made your point. That is his Initial
speech.

SHRI BUTA SINGH: Let me remind
the hon. Lady Member that let us not
be... (Interruptions) f This is the most
beautiful lady Member.

sitaa e gy 0 & syfega

| & erfegw A wafeE §
SHRI BUTA SINGH: Let her say
(interruptions) Madam, let me in all
seriousness. ... (Interruptions)... I want to
be particular on this point and I want to
emphasise this time and againt Let the
whole House hear what our hon.
Member, Shri Jagjit Singh Aurora...

* SARDAR JAGIIT SINGH
AURORA (Punjab); I am not Shri Jagjit
Singh Aurora but Sardar Jagjit Singh
Aurora.

SHRI BUTA SINGH: Gen. Jagjit
Singh Aurora

SARDAR JAGIJIT SINGH AURORA;
I will accept that.

SHRI BUTA SINGH: Madam, let this
House realise what havoc, what misery,
this loose talk in Punjab has

20,
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led to. It was this very slogan tihat has
led to today's bloodbath in Punjab. People
have been misled by this nation theory—
(Interrupt$on»X

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): 1t was
inspired by your party.

SARDAR JAGIJIT SINGH AURORA,;
This is very unfair.

SHRI BUTA SINGH: This nation
theory has thrown Punjab into such an
irretrievable sort of situation that we are
finding it difficult. People are getting
killedand this kind of loose talk on the
nationhood will spell havoc all ovet the
country if we allow it. The Government
of India is determined to curb it. We will
never allow this idea of multi-natiin in
our country. Let me repeat it. Yesterday,
Mr. Aladi Aruna has raised it and I want
to repeat it. ... (Interruptions)

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI1 RAJESH
PILOT): You are wrong. Most of your
Members___ (Interruptions)....

SHRI PARVATHANENI UPENDRA;
Why he is quarreling on this issue? I
cannot understand. Let him reply to the
points raised.

SARDAR JAGIJIT SINGH AURORA:
Let me make a submission.

THE DEPUTY CHAIRMAN: Sardar
Aurora, please sit down. No submission
now. Whatever you speak, I would see to
it that it will not go on record.
(Interruptions)... I will not permit you.

SARDAR JAGIJIT SINGH AURORA;
1 would like to answer that.

SHRI BUTA SINGH: You said it and
that is why I named you. Let me take it.

SARDAR JAGJIIT SINGH AU-
RORA: The point is that I accepted it at
that time.  Therefore, what is the point
in naming in that?
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SHRI BUTA SINGH; It was repeated
here.

SARDAR JAGIJIT SINGH AURORA:
That does not matter. I, at that time....

SHRI BUTA SINGH: I accepted it.
Your explanation. ...(Interruptions) I am
only telling you ... (Interruptions). ..

SARDAR JAGIJIT SINGH AURORA,;
You have accepted it?

SHRI BUTA SINGH: What 1 asm
saying ie that this kind of loose talk
always brings misery to the people.

SARDAR JAGIJIT SINGH AURORA:
I ani sorry. Don't talk about loose talk.

SHRI BUTA SINGH; I am only
cautioning the House. As a Home
Minister it is my duty to caution the
people, to caution this august House..
(Interruptions)

PROF. SOURENDRA BHATTA-
CHARIJEE. Madam, loose talk should be
expunged from the records of the House.

THE DEPUTY CHAIRMAN: I would
request the hon. Members to be quiet. . .
(Interruptions...I have called the Minister
to speak and I cannot ask him to be quiet.
Please sit down. No loose talk in the
House also.

SHRI BUTA SINGH; Madam, with all
humility, may I take it since the Members
from almost all the political parties
sitting on the other side of the House
have tried to browbeat me on this issue
that this is the programme of the National
Front?

SOME HON. MEMBERS: No.

SHRI BUTA SINGH: Is this the stand
of the National Front on the issue of
nationhood? Is this the stand of the
National Front? Can I take it?

SHRI PARVATHANENI UPENDRA:
the first point in  National
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Front programme deals with the unity of
the country and unity in diversity.

SHRI BUTA SINGH: Do you hold
that India ig a multinational State?

SHRI V. NARAYANASAMY (Pon-
dicherry): National Front has no pro-
gramme and no policy... (Interruptions)

* SHRIM. S. GURUPADASWAMY
(Karnataka); Because you have attacked
the National Front, I only want to
clarify...

SHRI BUTA SINGH: I am not
attacking. I am only putting what you
have said.

SHRI M. S. GURUPADASWAMY :
Can you yield for a minute? ......
... (Interruptions)...

SHRI BUTA SINGH: Your Swamy Ji
has spoken on it. Do you disagree with
Swamy Ji? He has supported the idea of
multi-nation.

SHRI SUBRAMANIAN SWAMY :
No. On the contrary, I said, your Con-
gress Party have divided the country. I
never said it.  (Interruptions).

SHRI M. S. GURUPADASWAMY !
May I make it clear that on behalf of the
National Front and on behalf of my party,
because he said, ahnost all the parties. |
do not know which parties he included
but he said... (Interruptions) ...

SHRI BUTA SINGH: You know
which party is in the National Front.

SHRI M. S. GURUPADASWAMY :
May I make it clear? I do not want to
score point on this. He has raised a very
serious matter.

SHRI BUTA SINGH: No, I have not
raised it. Aladi Aruna has raised it
ana | have to respond. I am respond
ing only.
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SHRI M. S. GURUPADASWAMY : I am not
scoring a point on that. A very serious matter
has been raised in the House, questioning the
patriotism and the nationalism of political
parties. ... (Interruptions)...

SHRI BUTA SINGH: Don't misquote me. I
have said, is this the stand of the National
Front? (Interruption).. I have not called
anybody unpatriotic. (Interruptions)

SHRI M. S. GURUPADASWAMY : I am
not referring to you. I said, it has been raised.
A vital question, a very serious matter has
been raised. I want to make it clear, Madam,
that we believe in one nation one people. But
while saying that, I also say that there are
diversities. It is a federal State. India is a
federal State. Therefore, the States have
rights. When we talk of a nation, we are one
nation. When we talk of the Governments,
there is the Central Government and there are
the State Governments. (Interruption)

SHRI BUTA SINGH; You have spok
en only for yourself. But if you have
heard the CPI(M) Members, the
AIADMK Members, Shri Parvathaneni
Upendra and others, they have........................
(Interruption)

SHRI M. S. GURUPADASWAMY: Don't
mix up the Government with the nation. I
would beg of you, don't equate the
Government with the nation. The nation is
one. The people are one but there is the
Central Government and there are the State
Governments.

SHRI BUTA SINGH: Your political parties
which have now formed what is called the
National Front, their rne-mbers have said that
India is a  multi-nation State.
(Interruption).

SHRI PARVATHANENI UPENDRA:
Who said it? If you are referring to Mr. Aladi
Aruna, they are not part of the National Front.
If you are referring to the Akali Dal, it is not a
part of the National Front. ~ What
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are you talking about the National Front. The
first point of the National front itself is India
is one nation. We believe in unity in
diversity. (Interruption) ...

THE DEPUTY CHAIRMAN: Please sit
down. When I am on my legs, please sit
down (Interruption).

SHRI MOTURU HANUMANTHA
RAO Demarcation between nation
and. ... (Interruption)...

THE DEPUTY CHAIRMAN: You
have said this thing three times. Now,
you do not have to repeat it. You
are defying the Chair also. I do not
understand why people cannot make
their point in one sentence. You
have said the same thing three times. Now,
will you please allow the Minister to speak or
not. Please sit down and do not make any
interruption.

SHRIMATI RENUKA CHOWDHURY;
surely, we can disagree. If we find
something... (Interruption)...

THE DEPUTY CHAIRMAN: I am quite
sure that everybody makes a point that others
do not agree to.

SHRI BUTA SINGH: Madam, 1 was
saying, we do not accept that India is a multi-
nation State. (Interruptions). I have to and the
hon. Members from one end to the other. ...
(Interruption) ...

SHRI M. S. GURUPADASWAMY:: There
is only one nation. There is no sub-
nationalism at all. We talk of the Union and
the State Governments. We are talking of the
federal polity. We are not questioning the
nationalism at all. There is one nation and one
people.

(Interruptiont)

SHRI BUTA SINGH: If they have no
objection if they have not oobjec-ted to it,
then, why are they interruption me? May I
take it. that all
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they will take it back. I wish to reiterate
on behalf of the people of this country. ...
(Interruptions)... as a representative of
the people of this country, with all the
emphasis, that India is one nation, its
people are a single people enjoying single
citizenship. (Interruptions). Its people are
a single people enjoying single citizen-
ship. We may be multilingual. We may
be multicultural multiracial. But the
question of. ... (Interruptions)...

THE DEPUTY CHAIRMAN: Now,
why are these interruptions? What is the
point?  (Interruptions).

SHRI BUTA SINGH: The question of
nationhood rests on all of us so far as the
country and the citizenship are
concerned. Nobody wil be allowed to
question  this  fundamental point.
(Interruptions). Why axe you upset?
Yesterday, when Shri Advaniji parti-
cipated in this debate, I thought he gave
expression to his feelings and soon after
him Shri Aladi Aruna Spoke. Nobody
objected to it.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh); He did not say
that.

SHRI BUTA SINGH: The problem
with hon. ,, Members is this. They accept
whatever suits them and they simply
forget whatever does not suit them sitting
inside the House. (Interruptions) . I am
now trying to explain to this august
House the gist of the Sarkaria
Commission report. The gist is that our
country is one and the parts; that are
States are equally vital. (Interruptions).

SHRIMATI RENUKA CHOWDHU-
RY: Do you know that only after the
Sarkaria Commission's report? We know
that from the time we were born.

SHRI BUTA SINGH; That may be
your attitude. But we give respect to
those people whom the nation res-, pects
and this document is one, Madam, if you
care to read, which will go down, in the
history.of our country.
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This ig a document based on the mature
judgment of the peoplg of eminence.
You may differ with them. But their
sincerity. their anxiety, their
commitment to the nation, cannot be
questioned and you cannot flout this
report as a Government report.

DR. G. VIJAYA MOHAN REDDY:
Who said that?

SHRI BUTA SINGH: She is saying
that.

SHRIMATI RENUKA CHOWDHU-
RY: Not for a moment. I only said you
required the Sarkaria Commission's
report to remind you of that. I am proud
of the fact that I am an Indian.

SHRI BUTA SINGH; Only on the other
day hon. Members were criticising the
Sarkaria Commission's report. They are
free to do it. When a report is presented
before the House, its contents, its
recommendations, are free for criticism
for approval or for disapproval. This
august House is supreme. It can approve
or disapprove of it. But let me tell you
one thing. In the past 38 or 39 years, the
working of our Constitution and the
relationship between the states and the
Union have been excellent, exemplary.
Except a few disgruntled parties, who can
deny that India has made progress in the
last 40 years which is unprecedented?
You take any field. (Intemiptions)

SHRI V. NARAYANASAMY: Ma-
dam, should there be a running com-
mentary by the other side like this?
(Interruptions).

SHRI BUTA SINGH: Madam, let us
take by field. (Interruptions).

THE DEPUTY CHAIRMAN: Please.
Will you allow the Minister to make his
submissions or not?

SHRI PARVATHANENI UPENDRA:
Madam, I am on a point of order.
(Interruptions).

THE DEPUTY CHAIRMAN; Let me
hear his point of order.
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SHR1 PARVATHANENI UPENDRA:
We raised a number of points relating to
the recommendaions of the Sarkaria
Commission on which the Home
Minister is expected to react and give his
opinion on what the Government is going
to accept or what it is going to do with
the report. Instead, he is indulging in all
these things starting from Mahatma
Gandhi and now going to the progress of
India. The progress of India has nothing
to do with the report of the Sarkaria
Commission. Why is he narrating all
these things? Is it an election speech?
(Interruptions).

THE DEPUTY CHAIRMAN: i wish
you allowed the Minister to speak.
Please do not interrupt.

SHRI BUTA SINGH; May I remind the
hon. Member that progress does not fall
from the sky? The progress of a country,
a nation, a family, is based on the social
background the economic beckground,
the circumstances and how the system has
wor ked. The system that is based on the
Constitution of India has worked so well,
it has done so well, that we are a proud
nation today because there has been a
very harmonious functioning of the
Centre and the States—

SHRI PARAVATHANENI UPEN-
DRA; Thirtyeight per cent o' the
population below the poverty line.

SHRI BUTA SINGH: I do not want to
go back to those other things. My
colleague has given me the proceedings
of this House, but I do not want to throw
them at the honourable Members who are
denving their statements. Anyway, the
progress that India has achieved is absed
on the proper climate generated by the
working of the Union and the States. And
it is this kind of climate which has given
confidence to the people. Look at any
aspect of our national life, whether it is
political, industrial, agricultural, or
general development of the people Is it
not a fact that we are the only surviving
democracy in his part of
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the world? What happened to our
neighbours? Is it not an achievement?
Should we not be proud of it? We have
held eight elections to the Lok Sabha.
The States have seen change of hands,
change of parties, many times more, and
we have survived, Is it a small thing? We
should be proud of it instead of being
hesitant or diffident. And I should say as
a Congressman also that we must be
proud of it. (Interruption) When you turn
political don't you expect ethers to turn
political? I am proud that the country has
progressed so well. It is unique in this
region of the world. People are jealous
people are trying to copy our system,
whether it is planning

SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu): Don't be
ignorant of history.

SHRI BUTA SINGH; You should
know it. The new world is trying, the
new countries that are gaining freedom
are trying to catch up with the progress of
India. Look at any sector, whether
industrial,  agricultural or  general
wellbeing of the people, education, ....

AN HON MEMBER: Poverty?

SHRI BUTA SINGH: We are fighting

poverty. That is our common cause. All
the States and the Union should go
together to fight poverty not fight among
themselves. Poverty is our common
enemy. Unity of purpose should be our
common goal, whether it is the State
Government or the Central Government,
this party or that party. Our common goal
should be to wipe out poverty from our
country, to give respect to the women
folk of our country, to look after the
children of our country, to look after the
weaker sections of our country.
As I said at the beginning, I am purposely
not going to comment on the various
recommendations because we are still
open, Parliament has to discuss it, Lok
Sabha has to discuss it (Interruption) It is
not a matter to laugh at. It is a serious
thing. It
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is a document of national importance. I
would not like to come before the House,
we are not coming to the House,
unprepared We want to listen to the Lok
Sabha Members, we want to listen to the
State Governments, we want to give
thought to the recommendations of the
States. The States have yet to respond.
Here is a Union Government which says,
we will wait till the States give their
recommenda-tions. We are termed as
being against the States. How is it? We
give  more  weightage to  the
recommendations of the States because
actually the delivery of the whole system
is to be through the State apparatus.
Some Members questioned why the
Prime Minister met the District
Magistrates. I do not know what is wrong
in it. He has given a new life to the whole
planning thinking, that planning must
start at the district level

SARDAR JAGJIT SINGH AURORA: In
the name of changing the system, if you
interfere with them, you only create
chaos. That is what I said and I stand by
it.

SHRI BUTA SINGH: General, you
have seen the command of an army,
you have not seen the command of
public life.........

SARDAR JAGIJIT SINGH AURORA:
There is a lot you can learn from the
army.

SHRI BUTA SINGH: You have only
seen the commond of the army. Secon-
dly, the Prime Minister is also heading a
department which is called the Personnel
Department which controls the whole
cadre of the Central Services.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: That is with regard to the
services and it has nothing to do with the
functions of the State Government. ..
(Interruptions)...

SHRI BUTA SINGH; You know in our
administrative set up... (Interruptions) ...
in our administrative setup, the District
Magistrate is the key figure in the district
and the whole of
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developmental activities go through the
District Development Officer. So far we
have gone through this system
(Interruption)

SARDAR JAGIJIT SINGH AURORA:
Correct.

SHRI BUTA SINGH: So far we have
gone through this system and, naturally,
when we are thinking of national
planning for the next Five Year Plan, is it
not important to involve that key figure
in the district in the process of planning?

SARDAR JAGIJIT SINGH AURORA:
You mean the Chief Minister has no-
thing to do there?

SHRI BUTA SINGH: One day the
General will have to be a Chief Minister
and then only he will know what the
problems of a Chief Minister are. You
know, consultation is not approval
Ultimately, the Chief Ministers will
approve. General Sahib, it is involving the
key points the key figures, the key
institutions, in the process of planning.
What is the use of sending a plan from
Delhi  which does not suit? My
submission to this august House is that
ours is a country in which we have
divergent climatic conditions. Now, if we
were to plan for agriculture as a whole,
we have to consider many things. I have
seen as Agriculture Minister how serious
drawbacks have come into our planning.
We plan only on one pattern, that is, dry
irrigation potential. Then what will
happen to Rajasthan, what will happen to
Andhra Pradesh, what will happen to
Karnataka, what will happen to
Maharashtra or even Gujarat where there
is no irrigation facil'ty in vast areas?
Therefore, if we were to Plan on the basis
of climatic regions it will cut across the
States and interaction will have to be
there.

Therefore, We cannot just take India as
a country is blocks, but as a unit. It has to
be a unit and when we take India as a
unit, we will have to Pool
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[Shri Buta Singh] the resources of more
than one State. For dry-land farming, you will
have to club five or six States. And how you
do that? And, with regard to this thesis of
States being autonomous, more autonomous
than the Centre, if you look at the resolutions
passed by the Akali Party, you will see that
they become a laughing-stock. They say, Give
only two or three subjects to the Centre and
leave all the subjects to the States". "We say,
"By all means, Yes if the States are able to
manage. We are not bothered about having
more subjects. But our concern is service of
the people. Now, I was trying to explain that if
we were to develop agriculture in climatic
zones, then all the hill States will have to go in
one zone. You cannot have your Punjab
agriculture in the hill States because that is a
different type of agriculture and you will have
to go in for deep water cultivation and in some
other areas you will have to So in for terrain
cultivation. All these things, do you think, one
State will be able to do? Will you say that a
State will be able to attend to all these
problems? You will have to bring waiter to the
whole of the climatic zones and for that the
Centre will have to pay Its part. How do you
deny that? Otherwise, you will leave your area
of your region of your State undeveloped. ..

Then, Madam, there was the thesis or
theory of sons of the soil. You know what is
happening in the various States now? I am
sorry, 1 have to say something generally...
(Inter -ruptions)... You know that in certain
States the people from within the State are
denied employment? Unless they read a.
particular language, they cannot be employed.
May I ask Guru-padaswamyji as to what is
happening in his State? His own people are
denied employment... (Interruptions-... His
own people are denied employment because
they do not pass in a particular language. Is it
this India that we had envisaged? Is it this
India that we had envisaged that the native of
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a particular State--------- (Interruptions)
is denied employment in his own State
(Interruption)

SHRI ALADI ARUNA alios ARU-
NACHALAM,; That is the right of the State.

SHRI BUTA SINGH: These are the hard
realities of life... (.Interruptions) What is the
use of laughing. We want our country to be so
developed that any citizen from one part
should equally be able to develop jn any other
part. That is what I want to convey...
(Interruptions) ... What are you laughing? I am
really sorry for that. If that is your thesis, if
that is your... (Interruptions)... then T air.
saying that you are living in some other
country, not in India. India is one country
where every citizen has the freedom to
worship, freedom to develop. Any Indian from
one part of the country can go to any other
part and develop himself. That should be the
country—no barrier of State languages and
races. There should be no fetters. We can
enrich our languages. We have to enrich our
culture.

SHRI PARVATHANENI UPENDRA:
What about the Navodaya schools?

SHRI BUTA SINGH: That also a step
towards this kind of India. (In. terruptions’).
These are the special arrangements.
(Intemiptions) you know it better. You
cannot equate
Karnataka with that.

T purposely not want to touch upon the
various points raised by the hon. Members. For
example, Mr. . Upendra raised the question of
Governors of States. Others joined him. I am
not here to defend an, Governor or anybody;
But madam, it is not a matter of commonsense
that if the Chief Minister of a State prefers to
have... (Interruptions) I do not under stand,
because I have not studied the whole thing. It
has come to us T will study it. I do not think
there was any
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necessity for the Chief Minister to send the
papers to the Governor for approval.

SHRI PARVATHANENI UPENDRA: It is
in the Act. The Act says that the Governor
has to approve.

PROF. c. LAKSHMANNA: If he has not
studied it, let him study it. (Interruptions)

SHRI BUTA SINGH; In that case, if the

Act so provides, the Act also provides that the
Governor shall satisfy. If the Governor has
sought certain clarifications, I think he or she
is within his or her constitutional rights to
write to his or her chief Minister. She is not
against her Chief Minister of that State. She is
the head of the State in which Shri Rama Rao
is the Chief Minister. They have to work
together. Acording to legal representations the
Chief Ministers represents the State and the
Governor heads the State. And between the
two there should be very cordial relations.
Only then the State can function. If she has
sought certain clarifications, she is turned ag
the agent stooge, and what not. (Interruptions)
I am not going into other things. But let me
tell you one thing. There was on occasion-
I am not going to throw it at you ----------------
there was an occasion when one Rashtrapati
wanted certain clarifications and the whole
Opposition started a hue and cry—some
sections of the Press also—that it is the
sovereign right, the Government must furnish
the information and so on. If that was tht;
sovereign right, how is it that this is not the
sovereign right? (Inter, ruptions) That also is
in the same Constitution.

SHRI PARVATHANENL UPENDRA:
You refused. Didn't you refuse?
(Interruptions)

SHRI BUTA SINGH; Now the matter has
been referred. The State Ge vernment has
been lashing out at the office of the Governor.
I was accused that Inever consulted the
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Chief Ministers. I consulted all the Chief
Ministers at the time of the appointment of
Governors. Nobody has denied that I have not
consulted.

SHRI PARVATHANENI UPENDRA: You
never consulted. You only threw this lady
there. (Interruptions)

SHRI BUTA SINGH; That has been the
convention. And I have followed the
convention. Mr. Bhatia and Justice
Masodkariji will tell me that it is the right of
the President to appoint Governors. And the
President need not consult anybody.
(Interruptions) Whatever the conventions
have been there, we have been following
those conventions.

Much was talked about our appointing
political figures. May 1 ask ygu: During the
interregnum how many people were appointed
Governors? How are you better than that? They
criticise me for dismissing Governments through
the Governor. Well, .1 received the reports of the
Governors accor, ding to the Constitutional
provisions. The reports were processed
according to the Constitutional provisiorl, and
the decisions were taken according to the
Constitutional provision. You questioned it in
the High Court. That was also held that it is
purely a Constitutional provision and that
nothing is wrong. But may I ask you as to how (
many Governors were sent out of office by you,
how many Governors were thrown on the roads.
What norms were followed? (Interruptions).
What norms were followed? You should have at
least set one example to be cited. (Interruptions)

SHRI MOTURU HANUMANTHA RAO;
The Sarkaria Commission has pointed out that
out of 75 cases...

SHRI BUTA SINGH...Your record has
been bllank and negative...

SHRI MOTURU HANUMANTHA
RAO...only 26 times it was justified.

SHRI BUTA SINGH: No use teaching us
morals here. (Interruptions)
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PROF C. LAKSHMANNA; In the
Sarkaria Commission Report, there is a
mention about it as to how many times
there was consultation and how many
times it has not been followed. Therefore,
instead of talking about the Sarkaria
Commission, what is the point in talking
about generalities?

SHRI BUTA SINGH: I am touching
upon the points now. The hon. Member
should know that I am only responding to
the various issues raised by the hon.
Members (Intemiptions)

PROF. C. LAKSHMANNA; The
Sarkaria Commission hag raised the
point. Why don't you confine yourself to
the Sarkaria Commission.

SHRI BUTA SINGH; When I was
speaking only on the general terms, you
raised that... (Interruptions)

THE DEPUTY CHAIRMAN; The Mi-
nister is replying. Let him reply.

PROF. C. LAKSHMANNA; Is it a
reply?

SHRI BUTA SINGH: When I was
speaking only on general terms, I was
told that I am not touching upon the
points raised by the hon. Members,
Now, I am answering the points

PROF. C. LAKSHMANNA; We re-
reffeed to specific points.

SHRI BUTA SINGH: 1t is one thing
that it is not pleasant for you. It is one
thing that the replies are not pleasant for
you. But what can I do? I cannot help it.

PROF. C LAKSHMANNA: The Sar-
karia Commission has talked about 75
cases and in how many cases it is jus-
tified. Why don't you refer to it?

SHRI BUTA SINGH: Madam, as I was
saying... (Interruptions) Madam, as I was
saying, whatever is being followed is
according to the established conventions.
In the past 40 years, these are the
conventions established on the
appointment of a Governor. And we have
followed strictly the conven-
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tions. We have not introduced any new
element in it. We have followed only the
conventions. The conventions have been
in this country and we have strictly
followed the conventions.

SHRI M. S. GURUPADASWAMY:
You have to consult the Chief Minister
before you appoint a Governor. That was
the convention...

SHRI BUTA SINGH: That is what we
did.

SHRI M. S. GURUPADASWAMY:
You have given it up now.

SHRI BUTA SINGH: Before the ap-
pointment of. (Interruptions)

PROF. C. LAKSHMANNA: I have to
get the record straight....

THE DEPUTY CHAIRMAN: Will
you please sit down for five minutes?

SHRI BUTA SINGH: Before the
appointment of the Governors, I had a
talk with the Chief Ministers...
(Interruptions)

THE DEPUTY CHAIRMAN: If you
get up like that, how to run the House?

PROF. C. LAKSHMANNA: I have to
keep the record straight....

THE DEPUTY CHAIRMAN; No, no.
You are not there to keep the record
straight. You made your own point Let
the Minister make this reply.

PROF. C. LAKSHMANNA: It is the
duty of thg Members if the record goes
wrong to correct it... (Interruptions)

SHRI ANAND SHARMA (Himachal
Fradesh); Madam, I want to seek a
clarification from the hon. Minister
because so much is being said about the
appointment of Governors And we all
know that for political motives, a
controversy is being created. Even when
we talk about the recommendations of the
Sarkaria Commission, I would like to
know whether any recommendation, even
what is being referred to, can go beyond
the spirit of
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the Constitution and the provisions of the
Constitution bacause as far as I understand, the
Constitution provides for the post of a
Governor who has not only to act as a link
between the Centre and the States but also to
supervise the functioning in a State so that the
Government miscarried on according to the
Constitutional provisions. It is a very
important Article that when here is a
constitutional break-down it is the Governor
who has to report to the Centre, it is the
Governor who has to recommend the
imposition of the President's Rule. I would like
to know from the hon. Home Minister that can
a Governor discharge his constitutional duties
if he has to be a person who is pliable by the
Chief Ministers or acceptable to the Chief
Ministers. And to what extent is that
acceptance of the Chief Minister, what they
are referring o, is required? To what extent?
That is more important.

PROF. C LAKSHMANNA: Consultation. ..
THE DEPUTY CHAIRMAN; You are not
to reply. Let the Minister reply.

SHRI ANAND SHARMA: Consulta
tion, is a different matter. But-----------

PROF. C. LAKSHMANNA He has
raised a very fundamental question
Therefore

SHRI ANAND SHARMA: I would

like to know  whether the Government can
carry his constitution duty...

PROF. C. LAKSHMANNA: He has raised
a very fundamental question...

THE DEPUTY CHAIRMAN: Let the
Minister reply. You are not there to reply.
When you become a Minister, you reply. Now
let the Minister reply to the clarification.

PROF. C. LAKSHMANNA: When 1
become a Minister, that is a different matter...

THE DEPUTY CHAIRMAN: You reply to
the clarification.

PROF. C. LAKSHMANNA: Madam, I am
on a point of order.
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THE DEPUTY CHAIRMAN: No Point of
order now.

SHRI ALADI ARUNA alias V. ARTL
NACHALAM: The point is that the present
arrangement is not satisfactory.

THE DEPUTY CHAIRMAN: I am not
allowing any point of order.

PROF. C. LAKSHMANNA: You allowed
a Member to raise a point.

THE DEPUTY CHAIRMAN: Let him
reply to the clarification. You please sit down.

PROF. C. LAKSHMANNA; There is a
fundamental point which has been raised.

THE DEPUTY CHAIRMAN: That is what
he is replying to.

PROF. C. LAKSHMANNA: It is not for
the Minister.

THE DEPUTY CHAIRMAN; It is not **
you also.

PzROF C. LAKSHMANNA; Madam, I am
on a point of order.

THE DEPUTY CHAIRMAN: I am not
allowing the point of order. You please sit
down. It is entirely up to the Chair to allow a
point of order or not. I am not allowing you.

SHRI BUTA SINGH: Madam, I have already
made it clear; the position of the Government, I
have made clear, that we have followed strictly
the conventions so far adopted on the appoint-

ment of Governors. Now, after the
appointment of the = Governor, it is between
the Chief = Minister and the Governor that

they should  have smooth relations. They
should not stand on false egos and they should
not quarrel on matters of public importance. And
that depends upon the confidence that one
enjoys from the other.  Unfortunately, in some
of the States, yesterday, day before yester-day
also hon. Mmbers preferred to make reference
to various, in fact all I  the Members wanted to
make refern-
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ces to the Governor in question, and I
have made my position clear there also. If
there is anything unconstitutional
between both of them, it can be sorted out
according to the constitutional provisions
or any relevant Act passed by the State
Legislature. Nobody is disputing the
prerogative of the Chief Minister but at
the same time if the Governor has been
given certain powers under that Act or
under any other law, naturally if a person
tries to exercise those powers. Why
should there be a hue and cry? SHRI
PARVATHANENI UPENDRA: No
powers.

SHRI BUTA SINGH: It will be your
interpretation. But this is the position
which I have said. I have not tried to
defend anybody or apportion blame on
anybody.

SHRI ALADI ARUNA alias V. ARU-
NASHALAM: What are you doing now?

SHR1 BUTA SINGH: Well Professor,
you know it better. Having done it, you
must take it. If you have done it, it is my
duty, I have to respond. If I do not
respond then you will tell the press, the
Government has no answer.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: Why have you no guts to
say, I am defending the action of the
Governor?

SHRI BUTA SINGH: Why are you
forcing me? Why should 1?
(Interruptions)

SHRI PARVATHANENI UPENDRA:
I must thank you for advising her to sign.
Let her sign quickly and end the
controversy.

SHRI BUTA SINGH: This is wrong,
absolutely wrong. I efute it. This is
mischievous, politically motivated. We
have never advised any Govenor on these
lines. I mean this is the type of politics
you want to play. (Interruptions)

SHRI PARVATHANENI UPENDRA:
You did not listen completely. I said
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you have advised her to stick to the
constitutional provisions and sign. I am
complimenting you. (Interruptions) I
know the advice has gone from Delhi.
Let her do it quickly and end the
controversy.

SHRI BUTA SINGH: Upendraji, I
made it very clear that the matter has
been send to us. We will examine it. and
if there is the necessity for any advice we
will give it to Rashtrapati and it will go to
the hon. Chief Minister and to the
Governor. But have J to take orders from
the Professor, intemperate Professor? He
has no sense of addressing another
colleague in the House. He is shouting me
down. Ts. this the way? I never do it that
way. Is this the way? I am prepared to
take any advice from him. He is a senior
Member. He can tender his advice.

THE DEPUTY CHAIRMAN; Mr,
Aladi Aruna, he referring t, you. In future
you kindly be more polite.

SHR1 BUTA SINGH: Generally he is
very kind. But I do not know why he is
annoyed with me today. Must be
something wrong at home.

SHRI SUBRAMANIAN SWAMY: Is-
the Home Minister snooping on Mr
Aladi Aruna's household problems?
(Interruptions)

SHRI BUTA SINGH
goF st wT ¥ E, aWrY o "%
¥ aaweae ¥ E . .. (=wagm)

The other day speaking on the Inter-State
Council, Shri Upendra did not like this
idea. And Shri Advaniji wanted it very
much.

SHRI PARVATHANENI UPENDRA:
No, I said, we wanted the Counci” to be
formed but did not want the Standing
Committee. I said only the general body
is enough.

SHRI BUTA SINGH: I do not find any
Standing Committee  having  been
mentioned by Sarkaria Commission. The
report only mentions of tha Inter-State
Council under article 263
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SHRI PARVATHANENI UPENDRA-
ey said of Standing Committee.

3HRI BUTA SINGH: But Advaniji d
that the opposition is unanimous this.
I thought even the present )rking of the
Zonat Council..,

PROF. C. LAKSHMANNA: Every-dy
wants the Council.

SHRI BUTA SINGH: If that is your
md, naturally we will examine it. it I
am not here to reject or immediately
react to it. I was only to get
clarification.  Is there

difference in what Advaniji said :d
what you said? I raised it also hen
Advaniji was commenting, and said : 'l
don't know what Upendra-

has said' but he stood by what he id.

PROF. C. LAKSHMANNA: Andhra
radesh Government has already made
recommendation.

SHRI BUTA SINGH: Our impres-on is
that the present zonal Councils ave
worked successfully. Unfortun-tely, in
the past, meetings could not 5 held. Now
I have taken one leeting of all the
Councils and the ext meeting of the
North Zonal Coun-il is going to be held
soon after the ion. Our experience has
been uite encouraging and we hope most
f the disputes between various States ave
been amicable settled, like in Madhya
Pradesh, Uttar Pradesh, Punab, Haryana.
We have been render-rig assistance to
various States throu-;h this Council, but
we are still open nd we will examine the
suggestions nade by the hon. Members.

The other point raised by the hon.
VTembers was about the appointment )f
Governor and Inter-State Council, the
present setup of Planning Commission or
National Development Council also has
helped in the progress of our country.
Planning  Commission itself  has
established itself as a great

institution of national importance. All
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the Chief Ministers, the State Govern-
ments, participate in the Planning
Commission's deliberations. The plans
are primarily prepared by the states at
their level and then these are brought to
the Planning Commission. The Planning
Commission takes an overall national
view and based on that, with the
agreement and consent and with the
partication of the States, takes decisions
in the best larger interests of the country.
Similarly, the National Development
Council is working well. The issue is of
vital importance to the nation. Sarkaria
Commission has touched upon this very
important aspect of this issue and they
have given exhaustive recommendations.

General Sahib raised the issue of
Anandpur Sahib Resolution... (inter,
ruptions). Do you want me to reply?

SOME HON. MEMBERS: No.

SHRI ALADI ARUNA alias V.
ARUNACHALAM; You reply; we
welcome.

SHRI BUTA SINGH: Then don't
laugh at me.

SHRI BUTA SINGH; In the Punjab
Accord itself, in para 8 it is said that the
Anandpur Sahib  Resolution stands
referred to Sarkaria Commission. Now, I
find, the Commission has taken this issue
not as a part of their wider re-por™ but
they have taken it as a representation from
a regional party and they have gone
through the contents of the Resolution.
Firstly, they have gone into three different
resolutions which have been mentioned
by Akali Party and also their government
subsequently. AU the three resolutions
differ in content. If I have the permission
of tne Chair, I can read out all the three
resolutions. They substantially differ;
there is different between one and the
other. in a substantive manner, so far as
tha contents are concerned. The memo-
randum before the Commission was
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not only by the Akali Party but also from the
Government. The Commission took the
original Resolution of 1973 as the Resolution
before it for consideration. The Commission
took the 1973 Resolution as constituting the
main demands and also considered the
statements made in the memorandum
submitted to it by the Akali Party in 1987.
Accordingly, the main demand of the Party
considered by the Com. mission was "The
interference of the Union should be restricted
to defence, foreign relations, currency and
general communications and that all other
powers should vest in the Stat'?." Further "For
the expenditure incurred hy the Union in
respect of the above subjects, the States
should contribute in proportion to their
representation in Parliament." This was the
substance of the Resolution.

The Commission rejected these demands on
the following grounds: Firstly, "If only the
four subjects referred to above are to remain
in the Union List and all other subjects
including Taxation are excluded from the
Union List and assigned to the States, the.
country cannot survive as one integrated
whole. There does not exist anywhere in the
world today a Union or a Federation in which
the national Government has no fiscal re-
sources of its own independent of the
constituent units." The second ground; If the
redistribution of powers is to be made as
proposed, it will amount to drastic changes in
the scheme of framework of the Constitution
and as such it will, firstly, be beyond the
terms of reference of the Commission and,
secondly, beyond the amending powe-f of
Parliament conferred by article 368 because it
affects the basic structure of  the
Constitution."

Alongwith these two arguments, the
suggestions for wholesale changes in the
entires in th” three Legislative Lists of the
Constitution made by the Akali Dal in its
memorandum to the Commission and also by
Punjab and
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the other State Governments have als been
rejected by the Commission: The
Commission has also rejected tn pernecious
theory of linguistic home lands propounded
by the Akali Gov ernment in Punjab in its
memoran dum. Therefore, this is the finding
o the Sarkaria Commission on the refer ence
made to it in respect of th Anandpur Sahib
Resolution.

Hon. Membere who have participa ted in
the discussion, especially learned Members
like Shri Bhandare Shri Masodkar, Shri
Madan Bhatia Shri Baharul Islam and other
Mem bers from the Opposition, have made
very Valuable contributions to this debate by
giving their considered oPi nion. The other
House also will dis. cuss this report. The
Government will give serious thought to the
sug gestions made by the various parties and
hon. Members. We will also take into account
the responses of the State Governments. Only
then the Government will make its decision
ou the recommendations of the Commiseion
and we will submit it to this august House.
With these words...

SHRI VIRENDRA VERMA: Kindly give
the names of the nine States.

SHRI BUTA SINGH; I will send you the
names.

Madam, may [ once again express my
gratitude to hon. Members for having given
their most valuable suggestions? May I also
place on record our sincere appreciation of the
work done bv the Sarkaria Commission and
its staff and, produced this wonderful
document which is of national importance?
Thank you.

THE DEPUTY CHAIRMAN: Now, there
is an amendment by Shri Subramanian
Swamy. Are you withdrawing it. Mr. Swamy?

SHRI SUBRAMANIAN SWAMY; 1
would like to say a few words.

THE DEPUTY CHAIRMAN; Provided

you withdraw it, I will allow you two-three
minutes.
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SHRI SUBRAMANIAN SWAMY: fou
are such a charming person that would never
say 'no' to you.

THE DEPUTY CHAIRMAN- I apreciate.

SHRI SUBRAMANIAN SWAMY: But let
me firet say what I want to say.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: Two charming personalities
have made an alliance. We have made n
alliance. We have been abandoned.

THE DEPUTY CHAIRMAN: One
compliment is more than enough for a day.

SHRI SUBRAMANIAN
Specially before lunch.

SWAMY:

I cam, here with great expectations. In spite
of high fever, I came to listen to Mr. Buta
Singh. I must say that under the rules, the
motion .should have raised a definite issue.
Kindly see rule 169. I have, by my
amendment, tried to give content to this
Motion. And it does not mean that I am
against everything that Sarkaria Commission
has said. In fact, when in Parliament we move
Cut Motions, say on some budget provision, it
does not mean that we want to deny money to
project 'A' or project 'B', we want to use the
Cut Motion as a way of disapproval. Now I
would like to give content to the motion that
Sardar Buta Singh has brought before the
House because it says, "The Report be taken
into consideration." Al] parties have given a
representation that the Commission has given
a representation that the Commission has
taken four years and the Government has
taken one year and still they want this to be
under consideration. This appears to be a
prevarication, an attempt to avoid taking any
decision. That is the reason why I have
brought this amendment. First of all, Buta
Singh Sahib did not know the rule under
which the amendment was brought.
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THE DEPUTY CHAIRMAN: We are not
diseussing the amendment we are discussing
the Sarkaria Commission Report.
(Interruptiom)

SHRI SUBRAMANIAN SWAMY: You
first control those Tamil Nadu MPs.
(Interruptions.) j really want to say that the
Sarkaria Commission Report meets with my
disapproval on two questions. The one ig the
media which is very important where the
Sarkaria Commission should have said that a
State Government is allowed to operate one
channel in the television. Madam, in
developed countries television have 57
channels, all going at the same time. Here we
have one channel. If there is the second
channel in some city, it is dominated by the
Central Government. The State Government,
jn keeping with the diversity of India, should
be allowed to operate one channel and if you
want in your enthusiasm for liberalisation
have one more channel for private sector, I
have no objection. (Interruptions) I said, if
you want is your enthusiasm for liberalisation
which is going on since 1975 you can do it,
unless you want to dis-ow your Prime
Minister's liberalisa* tion programme, that is
up to y°u. Madam, I am saying that at the
minimum this media question should have
been dealt with very seriously and the Sarkaria
Commission did not do that. In fact, it sang
the same tune which Mr. Buta Singh wants to
sing and that is why he has given it such cer-
tificate.

THE DEPUTY CHAIRMAN: Do not pass
comments on anybody.

SHRI SUBRAMANIAN SWAMY: [ am
not suggesting that Justice Sarkaria has sung
the time which he 'gave, I am saying that it is
music to the ears of Mr. Buta Singh that the
media should be in the hands of the Central
Government.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: If you were there in the
Commission what would you have done?
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SHRI SUBRAMANIAN SWAMY: Well,
you appoint one Commision. As long as you
do not ask me to take any commission, I am
willing to sit on
any Commission.

SHRI N. K. P. SALVE (Maharashtra); Are
you willing to take any?

SHRI SUBRAMANIAN SWAMY: Can it
be a matter of public discussion? If you find
me three pretty ladies in Panama, I am ready
to take commission.

THE DEPUTY CHAIRMAN; You can
dispense with the commission and come back
to you, submission.

SHRI SUBRAMANIAN SWAMY:
Qr to the omissions. So, in conclu
sion. N

SHRI ANAND SHARMA; He has made a
very very significant remark. He has said, if
you find me three pretty ladies in Panama.
That means he knows who those ladies are.
Whether they are pretty or ugly we are not
aware but he knows.

SHRI N. K. P. SALVE: And he is asking
me to do the job knowing so well that I have
such profund respect for Mrs. Subramanian.
Because of her I know what good things have
come about in him.

SHRI SUBRAMANIAN SWAMY: Let
that be on the record.

THE DEPUTY CHAIRMAN: Of course, it
is going to be on the record.

SHRI SUBRAMANIAN SWAMY: In
conclusion, Shri Buta Singh, instead of dealing
with the points and saying what he was going
to do by way of implementation he has given a
speech which will be published in full in
Tamil Nadu and that is on the Constitution and
so on. Madam, let me make it clear once again
that at no time the Janata Party has ever
thought in terms of a multi-national State. And
your interpretation of what these people said is
also mischievous distortion. India is one
country and if there is any body to break up
India, !t is the Congress Party of which you
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are a member. (Interruptions: Ni no).
Therefore, Madam, in conclusion

THE DEPUTY CHAIRMAN; We ar
going to adjourn for lunch. Please cor elude
now.

SHRI SUBRAMANIAN SWAMY I am
concluding, Madam. When pop went back to
Italy, he was asked wha struck you the most
about India? An he said; "I am surprised how
this cour try has continued. It has no Pope it
has no church, it has no book an still that
country has continued thi way."

SHRIN. K. P. SALVE; We hav you.

SHRI SUBRAMANIAN SWAMY The
Swamy is all over. But they an all
decentralised Swamies. They ar< in the
districts. There is no on< Pope.

SHRI N. K. P. SALVE: But then is one
Swamy.

THE DEPUTY CHAIRMAN: There are
two Swamies. One is behind him

SHRI N. K. P. SALVE: No, no, he is a
gentleman.

SHRI BUTA SINGH; One is grandfather
of the other.

SHRI SUBRAMANIAN SWAMY: Thanks
to the Supreme Court's decision on basic
structure, these people could not amend the
Constitution to make it a monarchy. And,
therefore, we are today safe. I therefore,
would like to disapprove what the Govrnment
is doing through my amendment, but since
you have a powerful person, ality and you
have appealed and said that I withdraw my
motion, I am withdrawing my amendment.

The amendment was, by leave, withdrawn.

THE DEPUTY CHAIRMAN-. Thank you
very much the discussion concludes an the
House stands adjourned for luch till 2.30 'P.M.

The House then adjourned for
lunch at thirty-two minutes past one
of the clock.
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The House reassembled after
lunch at thirty-two minutes past

two of the clock. The
Vice-Chairman (Shri B. Satyanarayan
Reddy) in the Chair.

SUPPLEMENTARY DEMANDS FOR

GRANTS (PUNJAB) 1988-89

THE MINISTER OP STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI): Sir. I beg to lay on the
Table a statement (in English and Hindi)
showing the Supplementary Demands for
Grants for  Expenditure of  the
Government of Punjab for the year 1988-

89 (November-December, 1988).
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SPECIAL .MENTIONS

“¥Yaj ¥ Disease Affecting Tribals of

Bastar District of Madhya Pradesh

oft welter ot (WEqNIW) L WEHEA
awa? faar 7 ¥aq we4 waw 1 afew
q% Argad & #ad fawer gar faen
£ 1 ggf gfawin mfgadr @ fAarg
FT E K oMS TN oA F oWeAw
7 o foxyr & ufaafoai & warea
F @39 ¥ w1 uw fade swen ad
g1 TE & IW W sATA A wiwa s
greal § | 44 g awa< fay & wifz-
arfaat a1 addr wrx giwfeadr fadr
7 foqr g8 & 8 MT Ia@r @
fafecar gfagmw somea § & ol
srafas T a1 1 faegar & &
gl 219 &1 & Um wagd@s qe
gy wiar g @ aee g “me”
TiaF v o, foaw ar #§ dar Far
aral & & a7 famr & swEr @
Bew Fa&F A4 ¥, T T awac oy
# mfzmfadi & aga A § G @
2 | faeg warea @asw T ar weAr
faqr 3% 7z F31 arf& aq 50 %
ag¥ &1 7% fam & afier s afan
qaftsT ST BIEFT 02 9ET F 42
AT ART Jr W@ g | g ndtagh
% g9 71 W g7 fafwcasi T ag
aor garwe (aar (% “arst” qraes O
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¥ gt & wfeardr afea & | @@

O qEr & drqen g #, A
g & W ¥ @ e foed
fast ‘ma” & e gw

JwT q

ofirat w1 F@T | 7 g A g
g sag ¥t avuT gaw ‘o’ qEw
¥ afga afvdi at grir &1 3@
W g &1 ¢ fF ogw at &= e
are g fafesr fawmwr @@ s
@l g & ag oo fasge vom @
& “am" araw Tarfer & wreaad &
¥ AT 141 § A% awac & nfzgrgt
gqq afga €, 9¢ w9 @@ & o~
faforasl 7, agi & o& 441 agms
fafreas 9x qer fafpcar sfawray
wg 3 foE &t e are wwm &
AT A WE w9 4 o9 TA 41F &)
e fear oA ar g & “are”
ams W aeaT & wifzarfagt § g
W | ar # Ay agA & wreqw
FeA AN F@ WiHA F e qaqeg
H 4H ATHET HE0 G A
g Fgar wEar & @@ us g
et afifeafa & | 92 awwie @1
uF fquu gw wfeq % WeAgw ¥
firg awar ford & dAwar wfgo
ifs og os dardw g, faus @
¥ orilg Treed 1 & SRS
78 g, A% wewa g &, fomwrarg
frara 7t @ =t 7@ OF qFT O R,
forgd afeq &1 @« F qrg wofggrE?
FY graq agy gr omdy 8 f& wawr
T W g1 oSrar §, ®T A @na
g, wT Az srar § e od w9
FENE Faar gl g, fomawr faa-
Few faar srarsgETa STy, T
fafseaast s said earg F qreAw
g amag adi 2

T owAdm 2 fa emEy mi
qeqiear & sara femr smar =nfgw,
geeter Frg fauiw @@ wfew  fwar
ST wifgn, T SEST NEaR
farar st =ifge wivdrge arfe,
Sl §% cqTedi @10 HWAWa 3§ (<ar
¥ 99l g, SUSI TE@NT T W
o @1 fazmmfaar amar =sfge o
e aqTe |



